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Petition has been mentioned. Despite service respondents have failed to put in

appearance. Only respondent 6 i.e. HDFC bank has put in appearance.

Learned counsel for the petitioner has argued that despite the fact that respondents 2
and 3 h‘,avg resigrjed as directors of the company yet they hold themselves out as directors and
aré issuing cheques creaﬁng liability on the'respondent 1 company. According to the learned
counsel the Board of Directors is comprised of three directors and the petitioners 1, 2 & 3 are
the directors of respondent 1 company. On account of the fact that the whole record was in the

possession of respondent 2 & 3 they have not been able to effectively control the issuance of

n__,/chggues.
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In view of the above we restrain respondent 2 and his associates from issuing and
signing of cheques of respondent 1 company. We also direct the HDFC bank — respondent 6 not
to honor any cheque issued by respondent 2 or his associates. Since the petitioners are in the
control of the company they aie directed to maintain the status quo as it exists today with

regard to the shareholding and the immovable property.
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